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NOTIFICATION 

New Delhi, the 24th February, 2014 

GSA. 18.44- In exercise of the powers conferred by sub-sections (1) and (2) of Section 13 of the 
Administrative Tribunals Act, 19t5 (13 of 1985), the Central Government hereby makes the following rides 
further to attend'the Central Administrative Tribunal (Principal Prine Secretary) Recruitment Rules, 1996, 
namely:- 

1. Sheet tide sad coataseneement- (1) These rules may be called the Central Administrative 
Tribunal (Prineiptd Private Secretary) Recrultramt (Amendment) Rides, 2013. 

(2) They shall come into force on the date of their publication in the'fficial Gazette. 

2. In the Central Administrative Tribunal (Principal Private Secretary) Recruitment Rules, 1996 
(hereinafter leaned to as the principal rules), in paragraph 3, for the words, brackets and figures "Column (5) to 
(14)", the words, bradtets and figures "Column (5) to (13)" shall be substituted. 

3. In the principal rules, for the Schedule, the following Schedule shall be substituted, namely:—    

llkikettosi 
past or Not-
Beiselloa 
Pon 

Oigraisoltaar 
dist 
istradts 

and other 
Apiwaslitios 
sepaind gar 
Sett 
tooroils                                        

Principal 
*thane 
'Secretary 

tee (2013) 
•Subject to 
variation 
depending en 
workload 

csaseral 
Central 
SeMce 
Group 
Gazetted, 
Ministerial 

Pay Sand -3, 
Ri.15600- 
39100 Plus 
-Grade Pay of 
Rs.6600 

Selection Not 
applicable                           

and odomalisioal 
	

taw 
opuillesaiktas preseribail 'for 
Sweet taesolts still only in , Mae 
ease aprioaratees 

tflaiatifriaidist 
Simmtker Sit nerailisaator 
Abrprosalkarortilspistalliaokor 
asaitailiao sod ipossultwe 
42110111110$ *0 1110 Manby MSS 
teak                      

Nat applicable    Two years 
	

Tranzationfaieskattiitlyby 
depterition              



8 	 THE GAZETTE OF INDIA : EXTRAORDINARY 	 [PART II—SEC. 3(i)] 

In case of recruitment promotion or deputation or absorption grades from which promotion or 
deputation or absorption to be made  

(11)  
Promotion: - 
Private Secretaries in the Central Administrative Tribunal with eight years combined regular service rendered in 

PB-2 with Grade Pay of Rs.4800 and PB-3 with Grade - Pay of Rs.5400 
Note 1: - Where juniors who have completed their qualifying or eligibility service are being considered for 
promotion, their seniors shall also be considered provided they are not short of the requisite qualifying or 
eligibility service by more than half of such qualifying or eligibility service or two years, whichever is less and 

have successfully completed their probation period for promotion to -  the next highei-  grade along with their 

juniors who have already completed such qualifying or eligibility service. 

Note 2:- For the purpose of computing minimum qualifying service for promotion, the service rendered on a 
regular basis by an officer prior to 1" January, 2006 or the-date from which the revised pay structure based on 

the 6 th  Central Pay Commission recommendations has been extended, shall be deemed ta be service rendered in 
the corresponding grade pay/ or pay scale extended based on the recommendations of that Pay Commission. 

By Deputation: - 
From amongst officers of the Central Governinetit or State Government or High Courts holding analogous posts 
of Principal Private Secretary on a regular basis in the Pay Band-3 Rs.15600-39100 with Grade Pay of Rs.6600 
or in the grade of Private Secretary with at least eight years combined regular service rendered in P13-2 with 

Grade Pay of Rs.4800 and P13-3 with Grade Pa, of Rs. 5400. 

Note 1: - The Departmental Officers in the feeder grade who are in direct line of promotion shall not be eligible 
for appointment on deputation. Similarly a deputationist in the Central Administrative Tribunal shall not be 

eligible,  for consideration against promotion. , ' • 

Note 2: - The period of deputation including the period of deputation in another ex-cadre post held immediately 
preceding this appointment in same or in some other organisation or Department of the Central Government 
shall ordinarily not exceed three years. The maximum age limit for appointment by deputation shall not be 

exceeding 56 years as on the closing date of receipt of application. 
'Note 	 - For purposes of appointment on deputation the service rendered on a regular basis by an officer prior to 1st 

January, 2006 or the date from which the revised pay structure based on the 6 th  CPC recommendations has been extended, 

shall be deemed to be service rendered in the corresponding grade pay or pay scale extended based on the recommendations 
of that Pay Commission except where there has been merger of more than one pre-revised scale of pay into one grade with 
a common grade pay or pay scale, and where this benefit will extend only for the post for which that grade pay or 'pay scale 

is the normal replacement grade without any up-gradation.  
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Group 'A' Departmental Promotion Committee consisting of: -, Not applicable. 

I :Chairman, Central Administratiye Tribunal or a Member of the Tribunal 
to be nominated by the  Chairman, Central 	 Administrative Tribunal 

- Chairman 
2. Member, Central Administrative Tribunal to be nominated by the 
Chairman 	 - Member 

3. Principal Registrar, Principal Bench or any other Registrar or Joint 
Registrar,Central 	 Administrative 	 Tribunal 	 to 	 be 	 nominated 	 by 	 the 

Chairman, Central Administrative Tribunal 	 - Member 

No. A-12011/1/2011-AT] 
MAMTA KUNDRA, Jt. Secy. 

Foot Note: - The Principal rules were published. in the Gazetted of India vide number G.S.R. 344 (E), dated the 31st 

July,1996 and subsequently amended vide number G.S.R. 785 (E), dated the 31st December,1998 and G.S.R. 280 (E), dated 

the 22nd April, 1999. 
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